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percent of the Banks advances to agricultural Sector
are overdue and if so, the steps that are being taken
by Corporation to recover these debts ?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : (a) The present financial resources of
the Credit Guarantee Corporation of India Ltd.
amount to Rs. 245.92 lakhs, as per details given
below :

Rs. in lakhs

(1) Paid-up capital 200.00

(2) Reserves (excluding provisions) 4.09

(c) Gross Incomesince 1.1.72.41.83

TOTAL 245.92

(b) The Corporation's accounting year ended
on 31st December, 1971. Its gross income for 1971
aggregated Rs. 15.02 lakhs. The net profit after
meeting expenses and providing for taxes and
depreciation amounted Rs. 4.09 lakhs.

(¢) In relation to over-due accounts the
Corporation comes into the picture only at a stage
when the financial institution concerned invokes the
guarantee clause and thus the Corporation does not
have comprehensive information regarding over-
dues. However, on the basis of the information
collected by the Reserve Bank, on June 30, 1971
over-dues in respect of public sector banks'
advances to agriculture were roughly 40 percent of
the demand. Within this overall picture, the position
differed from bank to bank. It is also necessary to
point out that over-dues include even casual defaults
which may have been cleared subsequently as also
defaults on account of natural calamities and other
unforeseen circumstances beyond the borrower's
control, which may be eligible for rephasing or
other adjustments. With a view to ensuring timely
recovery and proper utilisation of loans, the banks
have been advised to build up the necessary
supervisory machinery, and some of the banks have
posted technical staff to look after lending and
recovery of agricultural advances.
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CONSTITUTION OF PERMANENT BOARD OP
DIRECTORS OF THE NATIONALISED BANKS

125.  SHRIMATI LAKSHMI KUMARI
CHUNDAWAT : Will the Minister or FINANCE be
pleased to state :

(a) whether Government have taken any
decision on the constitution of a permanent Board of
Directors of the nationalised banks ; if so, the details
thereof ; and

(b) what is
representatives of  various
depositors on the Boards ?]
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t[THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : (a) The first Boards of Directors of the
nationalised banks constituted on 18th July, 1970
under section 7 of the Banking Companies

(Acquisition and Transfer of Undertakings) Act
1970, have been func-
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tioning. The new Boards of Directors in accordance
with clause 3 of the Nationalised Banks
(Management and Miscellaneous  Provisions)
Scheme 1970 are expected to be constituted shortly.

(b) The criteria for nominating representatives
of various sections, including the depositors, on the
new Boards of Directors, have been laid down in
section 9 (3) of the Banking Companies
(Acquisition and Transfer of Undertakings) Act
1970 read with clause 3 of the Nationalised Banks

(Management and Miscellaneous  Provisions)
Scheme, 1970.]
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FOREIGN CAPITAL INVESTED IN DIFFERENT
COMPANIES

126. SHRIN. K. SHEJWALKAR : SHRI
MAN SINGH VARMA :

Will the Minister of FINANCE be pleased to
state

(a) the amount of foreign capital invested
countrywise in each company in India ; and

(b) the names of the companies which arc
predominantly under foreign control ?]
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t[THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : (a) The information asked for is not
available in a readily compiled form.

(b) The Department of Company Affairs in
Appendix-B of their publication "Branches and
subsidiaries of Foreign Companies Operating in
India", which is a reprint from the "Journal of
Company News and Notes, Volume VIII, Nos. 15-
16, 1st and 16th August, 1970", have given
particulars of Indian subsidiaries of foreign
companies as on the 31st March, 1969. Copies of
these publications are available in the Library of the
Parliament. Similar information for the subsequent
period has not so far been published.]

AID TO JAMMU AND KASHMIR

127. SHRI MAHAVIR TYAGI : Will the
Minister of FINANCE be pleased to state the total
amount of assistance given by the Central
Government to the State of Jammu and Kashmir for
plan project during the last three years ?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : Presumably, the reference is to Central
assistance that is given for State Plan schemes. The
amounts provided to the Government of Jammu and
Kashmir as Central assistance are as follows :—

- (Rs. in crores)

196970 . . 22,66
1970-71 . ‘e 25.61
1971.72 . Py . 28.46

o T ToraL .. 76.73

t[] English translation.



